IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL :

AT| HYDERAB AD

C.P.No,80/93 in
0.,A.No,1225/93

BETWEEN :

i.

3.

All India Postal Emplo
Class«~III and EDAs ke,

yees Unicn

+
|
+
HYDERABAD BENCH
\
|

by Sri N.5.,Murthy

Divisional Secretary Kurnool Dvl,Union,

Kurncol = 518 001,

all India Postal Employees Union Postman

Class-1IV & EDAs kRep, D

Dvl, Secretary Dvl, Unicon,

Kurnool - 518 001,

Sri Y .Prasad,

T.Malleswar Reddy, Postal Asst,

Head Post QOffice, Kur

AND

ocol,

Kurnool Divn,,

.. Petitioners,

SrdR.Natarajamurthy, Post Master General, !
A.P.Southern Region, Kurnool - 518 005,

" 8ri N.P.Muthyalappa, &Supdt. of Post

Bffices, Kurnoocl Division,

Ku;nool.

sri D,V.Subpa Raeo, POst Master,
Head Post Office, Kurnool,

Sri A,V,Reo, Post Maéter,
Head Post Office, Addni,

H.P.O - 518 301,

Counsel for the ApplicaL

Counsel for tnhe kespond

CORAM

ents

HON '8 LE SHRI A.B.GORTHL : MEMBER (ADMN, )

i
. Résgondents.
|
|

(7

Date of Order: 15,12,93

.. Mr.D,Ramana Reddy

|
.o Mr.N.,R,Devraj

HON'BLE SHRI T,CHANDRASEKHARA REDDY 3 MEMBERSJUDL.)




To
1. Sri R .Natarajamurthy, Postmaster General,
A.P.Southern Region, Kurnool=5.

2. Sri N.P.Muthyaleppa, Supdt.cf Post Offices,
Rurnocol Division, Kurnool.

3. Sri D.v.Subba Raoc, Postmaster,
Head Post Office, Kurncol.

4., Sri A.v.Rao, Postmaster,
Headpost Office, Adoni, H.P 0. jol.

5. One copy to Mr,.D.Ramana Reddy, Advocate, 9 -33/3,_Ist§Floor,
Lingala Complex, Dilsukhnagar, Hyderabad. :

6. One copy to Mr.N,R, révraj, Sr.CGsC,CAT.Hyd,
7. One copy to Library, CAT.Hyd.
8. One spare copy.
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CP. No. 80/93

in
gA, No.1225/93 Ot. of Decision : 15.12.93
* . DIER :

I As per Hon'ble bhri A.B.‘Goftﬁi,IMEmbEr (Admn.) 1

. N . A

None for the contempt petitioher. We have

\ s o

hedrd Mf. N.R. 'Devaraj standing counsel for the

LY L ' . b B

respondents.

4
+ - s -

2. * Thé allegation in the coptempt petition is

that the respondegnts did not cumply with the interim
arder of the TriHunal 4t. 28.9.%3, uith regard to
deferment of the |pgcoveries from their s@laries,

<

Mr. N.R. Devaraj|clarifies that by the tima-»f interim

opder was communicated to the respopdents necagsaly

pay bills and other financial documenis yere alrezady

! . . i
drawyn up as a rg§ult of which the rpcoveries zpg krtas
[

E
iéﬁfﬁgted. The respondents did not wish to in any

manner disobey the order of tha Tribunal,

3, In vieu of the above clarificationg by the
\ Azl — A
raspondents, the|respondents have not commitied any

contempt in regaprd to the Tribunal's order and the

I
contempt pstitioh is disposed of without eny forther

’ |
orders. NO Ecstf. i

| ! _
T et | -
(T. CHANDRASEKHARA RZDDY) (R.8. corRT{Y)

MedEER. .(JUDLL ) '‘MEMBER (ADMN. )

Dated : The q15th Decsember 33,
(Dictated in Open Court).
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